
High Court of Jammu and Kashmir 
(Office of the Registrar General at Jammu) 

Subject: -Four day trt1ining program for Juvenile Justice 

Bot1rds and Child Welfare Committees w .c.f. 
12.02.2019 to 15.02.2019 in collaboration with 
UNICEF India in the J&l< State Judicial Academy, 
Sri nagar 

ORDER 

No:- I ~~'a 

The below mentioned Principal Magistrates of 
Juvenile Justice Boards of Kashmir Province are hereby 
nominated to participate in the subject tra ining programme: -

Sr. Name of the officer 
No 

1. Shri Parvaiz Iqbal, Principal Magistrate, Srinagar ; 
-

2. Sllri Mohammad Amin Mir, Principal Magistrate, Budgam; 
3. Shri Mehraj ud din Sofi, Principai Magistrate,Ganderbal; 
4. Shri Fayaz Ahmad Qureshi , Principal Magistrate, Baramulla; 
5. Shri Sunil Sangra, Principal Magistrate, Kupwara; 
6. Shri Altaf Hussain Khan, Principal r'lagistrate, Anantnag; 

-
7: Shri Javaid Alam, Principal Magistrate, Pu lwama ; 
8! Shri Abdul Qayoom Mir, Principal Magistrate, Shopian; 
9: Shri Iqbal Ahmad r'lassodi, Principal Mugistrate, l<ulgam; and 

fo . Shri Raja Mohammad Tasleem, Principal l"lagistrate,Bandipora; 
~ - -

The nominated Magistrates shall report in the J&l< 
State Judicial Academy, Srinagar on 12.02.2019 at 9:00 
sharp . 

By order 

(Sanj~~)'~ 
. Regist~~~r\.1 

No:- 566 5:z h ~~~G,~ Dated:- 6CJ-C>d-_-d-.._o[j 

Copy to the :-

1. Principal Secretary to lhe Hon'ble Chief Justice, High Cout t of J&K. 
2. Secretary to Hon'ble t·1r . Justice_--- -----­

.. .. .... for information of their lordships. 



.. 

.. ...... for information of their Lordships. 
3. Reg ist rar Vigilance, High Court of J&l< . 
4 . Registrar Rules, High Court of J&l<, Jammu. 
5. Shri Abdu l Rasl1id Malik, Member Secretary, Juvenile Justice 

Committee, High Court of J&l< . 
.. .... for information and with . the. request to get all th e 

nominated officers informed according ly. 
6. Director·, J&l< State Judicial Academy, Jammu. 
7. Concerned Principal District & Sessions Judge. _ ____ ___ _ _ 

...... .. .. for information and necessary action. 
8. Nominated Principal magistrate _________ _ 

.... ... For information and with the direction to 
ensure that presence of one member of Juvenile Justice 
Board in the respective JJB so tl1e the functioning of JJB's 
is not affected and cases are not adjourned during the 
train ing program. 

9. CPC e-Courts, High Court of J&l< for uploading on the High Court 
Website. 


